CENTRAL ADMINISTRATIVE TRIBUNAL -
PRINCIPAL BENCH, NEW DELHI
0.A.N0O.373/2002
Tuesday, this the 5th day of March, 2002
Hon’ble Shri S.A.T. Rizvi, Member (&)
Mahendra Kumar Sharma
/0 Shri Chiranji Lal Sharma

Subk Post Master Shamshakad agra (UP)
RAD 3/11 GPO Compund, éagra (UP)

(By Adv.- Skt D.P. Shoseme), . Bpplicant
Versus
1. Union of India

Secretary Ministry of Communication
Department of Posts, Mew Delhi

2. The asstt. Director of Postal Services
0/0 The Post Master General
figra Region, Agra.

3. The Senior Supdt. Post Office
Agra Division, agra

4. The Senior Post Master
Head Post Office, agra 1.
. «Regspondents

QRDER (ORAL)

On an application made, the learned counsel {s
allowed to withdraw the 0&. The same is, therefore,
dismissed as withdrawn with liberty in accordance with
law. It is clarified that no view has besen formed as
regards the merit of the applicant’s claim.‘
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